8 Written Answers

(e) Both the units are producing

nearly to their installed capacities.
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Meetings of Consultative Committee

7952. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) the total number of meetings
of the Consultative Committee of the
Ministry of Law, Justice and Com-~
pany Affairs held during 1977-78 and
the dates on which held; and

(b) the names of places where each
such meeting was held?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Three meetings of the Consultative
Committee of the Ministry of Law,
Justice and Company Affairs have
been helg during 1977-78 on the fol-
lowing dates; —

(i) 27th and 28th October, 1977;
(ii) 23rd December, 1977; and
(1ii) 5th January, 1978.

(b) Al] the three meetings were
held in New Delhi,

Allottment of Didsel Pumps at
Gopalganj

7953. PANDIT D. N. TIWARY:
Will the Minister of PETROLEUM
€HEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that some
years before advertisement for al-

Jotment of Diesel Pumps at Gopal-

ganj, Bihar was made and applica-
tiong invited;

(b) whether among the applicants
4 Harijans had applieq together for
allotment of a pump;

(c) whether he had assumed that
the pump would be settled with the
Harijans in keeping with Govern-
ment policy;

(d) whether it has been seitled as
yet; and

(e) if not, the reasons for the de-
lay?

THE MINISTER OF PETROLEUM
& CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). Yes, Sir.

(¢) to (e). Indian Oil Corporation
has been directed to allot the proposed
retai] outlet at Gopalganj to the said
4 Harijan applicants,

Arrears of rent from shopkeepers on
N. E. Railway

7954, SHRI RAM NARESH KUSH-
WAHA: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether the arrears of rent of
many years are being realised int
lumpsum from the petty shopkeepers
on the stations on the North Eastern
Railway;

(b) whether Government are aware
that the authorities have already
realised the rent{ from them and now
the same is being realised again, if
so, the reasons therefor and if not,
how the unauthorised possession of
these shopg was allowed uptill now.

(¢) the action proposed to be taken
in the matter, if not, the reasons
therefor; and

(d) whether Government propose
to exempt these poor shopkeepers
from payment of rent arrears and
make arrangement to realise rents
afresh from them on a regular basis?





